an=

Title: Adjournment motion regarding "ActionTaken by the Government on the reported involvement and admission of the Union Minister and related
acts and actions in assisting a fugitive and the stand taken by the Government in this regard.”

HON. SPEAKER: Hon. Members, I have received notices of Adjournment Motion from Shri Mallikarjun Kharge, Shri K.C. Venugopal, Shri Rajeev Satay,
Dr. Thokchom Meinya, Shri D.K. Suresh, Shri R. Dhruvanarayana, Shri Gaurav Gogoi, Shrimati Butta Renuka, Shri P. Karunakaran, Shri Md.

Badaruddoza Khan, Shri N.K. Premachandran, Shri M.B. Rajesh, Shri Dharmendra Yadav, Shri Jai Prakash Narayan Yadav and Dr. A. Sampath on

different subjects. The matters though important enough do not warrant interruption of business of the day. The issues can be raised through other
means. I have, therefore, disallowed all the notices of Adjournment Motion.

...( Interruptions)

aroTotler arearel @ weftor, smu dfowe

3€ (czrauran)
HToTofIRT 3IEAGT & &2 WIF XIST oldl 23om,

8€| (zzraurat)
FToTotler areaugt : amuor antd anfear oft o frem

8€| (czraurar)
Ftotofter arearet ¢ s Asi-Ast =i TP A 37 weftor Afdy,

&€ (caurer)
HTotofler arearet : 3 ororcft & I am sorry. & amuast ugsft a1l

&€} (caror)

HON. SPEAKER: No, I am sorry. Yes, Shrimati Sushma Swaraj.

Rrdor sicht aren yarft srdik okl #@Q (offered Fuam rawer) @ awasr Sft, F oo 33 e a8l A of,...(w@enrer) arst a6 apft g, (eaumen) xS oft, @ foe
alfsme, ... (caemer)

11.05h

At this stage, Shri K.C. Venugopal, Shri Ante Antony and some other hon. Members came and stood on the floor near the Table.

oftoreht wpwan Faarr @ sreargr Sit, swft snust s dren i st Pw eselite sl s &)... (@) v Bore 3 e ... (caauer) Bl aftamsior wsr sft ar ot
aorel &)...(craue) Aol ag Moel XA J)...(waener) dg Aol A2 Ao A e &), (craumer) # amad grefon won aredl § @5 smu @S Gt w1 ag FeEEl Yy
e @2 ¢)...(cmumer) sl B s 3 3oakel féwr &, 32f simur 3 diwr @2 d)...(cuaurer) afiz yestepter @t FefdrT w2 qrod adl 9% wrar &)...(saurer) 3 sord
ofge @ & smoft 2 uz o). () s sff aat g @3)...(eaerer) & aal & e duae §)...(cauen) Feeen g o2 aal & e #d dae §)...(caurer) 308t Gt
st 3t e &)...(cuaeror) e per Fem wie, o wlen see, i 3oal 6 s 3, 3o & gra [ s rewrer yrama uz aal & fére gdt o den? §)...(caeror)

ardteen, 3t A fBriGer 2 fp M sorT FeEnt YR FdwR @2 o dir st geea aaf 9wt A wrsA ot B wF R ag ... (@R § oz it aga weon
atadt & fas Fewior yrama uz amu it aat wean d,...(cremen) BreEl Sao Ruer & e d@d, sadt iz A o odl ded... (@) iz Brer 2w A deen ard, 3ot
2RI atet...(cwereror) ik et e dicron aiF, & I atet)... (D) @ vas Briger 8, frr wwrr # 302 &, 321 W9RT Adel 3 o2 Iuferd ... (rawer) A I Yoror
& fore 3. (wrmemer) #dt anudt s siisas? ferd! 2 s s Fepnr geama wdtor @2 &, F1s91 oft o goard)...(@rerer) apft qeea aat 9= @3, (=wemer)

FATeTollRT 3re=1er & FIsal off
&€ (aumr)

off afearernlar w1591 (From@erf) : disa diwe, & w1s ared & R 531 vsolic Ml @ A BaRie @3, esfic w3 3T o/ seor dctsr w2 I oft dier 28 & oy serpt
fSewormr I o férn ome) snust essioldic e di RSwae fven, Afdsor i @ aia & v usolic atorl amu esfic @w2ds, eft Rsorr dectdlor w2, aal ¥ ow gsa
fiiforece @) gese, w@ifl s ao g fifsrees ol amed), aa aw usl oo ol dem,... (o) ysar fifdrees @1 amer &) ... (wor) Iord @iy ... (w®er)
frore...(wrmrer) 3% ogdt... (@) amuebt dier et &) ... am o). (Emmer) dsa o, o ao ysa Gifsrec: odf am). .. (wrmemor)

HToTollzT AEAET & Jorht aret oidf &)
&€ | (cmaumar)

off aftamEler TS A o aw uwE dows o o, da aw ag e ¥ Iw vaww BA A?...(=mmmer) How can an accused plead his own
case?...(Interruptions) We have got allegations against her. ...(eemor)



THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION AND MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI M. VENKAIAH NAIDU): Hon. Speaker, yesterday, they said: "Take up this on priority. " From the Government's side, we have no
problem. Now, the hon. External Affairs Minister has come forward saying that she has no prablem in taking it up on pricrity in whatever form it is
required. I request the Chair...( Interruptions) s @1$ i ordl 3 ...(ememr) If they go, sit in their seats and want to take up this on priority, the
Government has no problem. You can convert it. But I respect the ruling of the hon. Speaker. I cannot go against the hon. Speaker's ruling. The hon.
Speaker can modify it if they agree to allow the House to function. We can have a two-hour discussion wherein everybody will get an opportunity to
know the facts on this issue. ...(Interruptions) What is this justice? Now, 500 Members are sitting quietly, 20 Members are shouting and then not
allowing the House to function. What is this justice? Let them accept it. We have no problem.

HToToller ezner : Jol Aomollar Fsal ol @1 ot Jon &, FAeratier Juan off 3iie et witlmdld} anpert fiforres @ off o &

ugelt arT Al @ 2 5 v ar Fol sl Bases Rear &) spR Jga arear 8, 3 3 el 3PR arsd & i grilsr & sepRe = s don uem 1 will go through the
procedure. #er Gizfisr: 3 vw ar as oft & o sewer yama 12 asl, after Question Hour Rren smer &, After Question Hour, e amu it eftsr sigera & and if it is
according to the procedure, then only after Question Hour, I will think about it. xrsat sft, zemior yzam & ar 3 sy oft sworet &

SHRI MALLIKARIJUN KHARGE: We do not want to challenge your authority but the purpose of giving notice under Rule 56 is that we want to discuss
on the Adjournment Motion, not under any other rule, which the Naidu jiis proposing. We want Adjournment Motion to be taken up, which has got a
value and weightage for voting. For that, we want you to take up Adjournment Motion.

SHRI M. VENKAIAH NAIDU: We have no problem provided the House is in order. Let them go and sit in their seats. Let them follow the rules of the
House. We are ready. 12 ot Reiorar 915 @f3d) Madam, go through the procedure, decide; we have no problem from our side. The Government is
ready for discussion.

HON. SPEAKER: Only thing is, I will have to see this first because today I have just declared that I am disallowing it. sma clter smeft SPIs Uz TsE| 72
Uget S art W AnSOr A, sAD @i 2 i anu wradbt Radse uz vssclie Morer & et ) g9 3ud R sifestaser adf 8, Aftver vsselite aitoer wr oft va grfterz g 3

éE: (dﬂtlm‘nl)

amotofir iearer * uacl arr 2 @ a4l w3 sgasy anu ordl @ddy Then only, you are allowed to speak. wrerey Siaft arr @@l us oidl @3 3 ue el 3, AFl6l IXToll
=, First, you have to respect the House.

...(Interruptions)

HON. SPEAKER: Kharge ji, I have no objection in take up Adjournment Motion. eiftper se1 erdles 3 arf dem &
&€, (czaeror)

aretoller arezret : b2 oft as 9= aidl drem
&€, (caraeror)

SHRI MALLIKARJUN KHARGE: As soon as you came here and presided over the proceedings, at that time, you should have declared that you have
admitted our Adjournment Motion; let us start discussion. ...(Interruptions)

HON. SPEAKER: No doubt, I have disallowed it because there is a discussion under Rule 193, If the House thinks so, 3 &2 & apRIz ac@ ¥ fore duz
& I have no objection. I have no objection for taking up Adjournment Motion also. ciféror esarlde siterer @ oft grftsrz & &5 - it can start after 12 noon
only. Yes, there are rules.

&€ (zraemon)
FTeTotler 3rea1el & witor, ¥ aaf i @) It can't be like this.
...(Interruptions)

#AoolRT areR1gr 1 Sit sidordic siiw g fapela 8, b IR PR amu AR At adwsar &9t die adusar ¥ ae - leave to move Motion for adjournment of the
business of the House. fasrster i =it war 8 32135 areremz I will.

&€ (zrauron)
HToTofler Are=Te @ MU &lfer wap aret Yfordl FeA B AR, it FeT anu & efoll o werrn E, -
there will be no suspension of Question Hour. So, there is no question of suspension of Question Hour.

&€ (zraeren)



SHRI JYOTIRADITYA M. SCINDIA (GUNA): Madam, we have asked for suspension of Question Hour. ...(Interruptions)

HON. SPEAKER: But there is no rule as such. amu eieil & aaime ge wca & 1 am sorry. I will take it after Question Hour. This is the rule. What can I do?
First go back to your seats. Then, I would allow everybody. But not like this.

...( Interruptions)
HAToTollRT ERALH & G TR &, PO ol A3 &, PO ol dleT 26 &) DA TActol AIET AG TR AGal &,
..

HON. SPEAKER: In Question Hour there is no point of order uecht art) aager siiaz 22tls @t @1 B w1 o &, @6 wwra @2 & srn &) So there cannot be
suspension of Question Hour and in the Directions of the Speaker, it is written that Adjournment Motion will be taken after the Question Hour, not
before that. It is written there. There is no suspension of Question Hour at all. I cannot help it.

... Interruptions)
off war, &= o3 1 warent WY anufer orell &, e dsar @t oft oY snufer ardf 8., (iaerer)

SHRI KALYAN BANERJEE (SREERAMPUR): Madam Speaker, Rule 56 cannot be read in an isolated manner Kindly read Rule 61
also....(Interruptions)

HON. SPEAKER: I know.
...(Interruptions)

SHRI M. VENKAIAH NAIDU: Madam, first let the House be in order. We have to follow some procedure. Let them first go back to their places.
...(Interruptions)

HON. SPEAKER: & uacr & et 2 &, 3w amu 2ia arsa & o [ have no objection.
...(Interruptions)

HON. SPEAKER: I am ready to take up Adjournment Motion, but that is after Question Hour, not before that because there is no suspension of
Question Hour, according to rules.

...(Interruptions)
11.06 h
ORAL ANSWERS TO QUESTIONS
HON. SPEAKER: Q. No. 323 Kumari Shobha Karandlaje.
...(Interruptions)
(Q.323)

KUMARI SHOBHA KARANDLAJE: Madam Speaker, the Minister has given elaborate answer. ...( Interruptions) We should feel proud that India is the
first developing country in the world to have a geo stationary satellite and INSAT for continuous weather monitoring in this part of the world,
particularly for cyclone warning. ...(Interruptions) Indian Meteorological Department (IMD) provides very comprehensive weather forecasting for
agriculture, aviation, shipping, fisheries, cyclone warning and many other special services for the general public. ...(Interruptions) About 80 per cent
of our agriculture depends on rains only. ...( Interruptions) So weather forecast will help farmers to minimize their losses due to abnormal weather
conditions. ...(Interruptions) India is a vast country and so we should have proper monsoon forecast. ...(Interruptions) The country requires at least
5,000 satellite-based automatic rain gaugers, at least 50 upper air observatories, 50 equipment for preparing profile of wind patterns, 20 cyclone
detection radars and 35 storm detection radars. ...(Interruptions) There is a need for automatic rain gaugers, wind profilers and storm detection
radars. ...(Interruptions) The Government should also provide IMD with better observation equipment and super computers. ...(Interryptions) In the
given situation, the Department is doing a good job. ...(Inferryptions) But still I would like to ask the Minister, through you, as to what action the
Government will take to minimize errors in weather forecasting....( Inferryptions)

DR. HARSH VARDHAN: Madam, through you, I would like to inform the hon. Member that we are fully equipped to forecast weather and provide all
related services. ...(Interruptions) At the moment, our services are world-class. Although the Member herself has elaborated, referring to the
detailed answer that I have given about the various services and various equipment that are available in the Department, I wish to inform her that
we are in the process of further improvement....(Interruptions) We are planning to improve our super computing facility from 1.5 petaflop to 10
petaflops....(Interruptions) All over the country, as you know, we have various equipments....( Inferruptions) Like in every district, we already have
an automatic weather station. ...(Inferruptions) We have two automatic rain gauges in every district. ...( Inferruptions) In places like Delhi, Jaipur,
Patiala, Srinagar, Lucknow, Patna, Kolkata, Visakhapatnam, Machilipatnam, Chennai, Mumbai, Bhuj, Bhopal, Nagpur, Assam, Agartala, Hyderabad,

and second one in Delhi also, and in Nellore, we have 19 Doppler weather radars....(Jnferryptions) At 39 places, we already have upper air
observation stations....(Interruptions) As you have also mentioned, we have an INSAT-3D satellite through which, every half-an-hour, we take

updates about temperature, humidity, cloud, wind direction and speed....( Inferruptions) For the immediate future also, we have plans for the hill



areas. We are going to put up 9 more Doppler weather radars, 5 upper air observation systems, 10 micro range radars....( Interruptions) For the
North East — specifically our focus is as per the directions of the Prime Minister — we are going to put up 12 more radars and 5 upper air observation
systems. ...(Interruptions) 1 understand that since the Member belongs to the South, I would like to tell her that we have a Doppler weather radar in
Hyderabad which is functional, which is helping Raichur, Gulbarga and Bidar. ...( Interruptions) There is one in the process of commissioning in Goa
which is going to help the coastal regions, Belgaum, Hubli, Dharwad and Bijapur...( Interruptions) One is under commissioning in Kochi which will
help the South-West Karnataka region....(Interruptions) We have plans to set up Doppler weather radar in Mangalore, Bengaluru and
Anantapur....(Interruptions) So, we have a very exhaustive programme to ensure that the services which are already very very exhaustive and very
very advanced comparable to the best in the world, we are going to improve them further in the coming years....(Interruptions) The services that we
are making available at the district level all over the country, we have plans to take them up to the block level in the new two years.
...(Interruptions)

KUMARI SHOBHA KARANDLAJE: Madam, IMD is fully equipped now....( Interruptions) Still the Sikka Committee has given the recommendations.
.(Interruptions) 1 would like to know from the hon.Minister, through you, whether they have any plans to implement the Sikka Committee
recommendations. ...(Interruptions)

DR. HARSH VARDHAN: Madam, as I said in my reply, and I have given an elaborate reply about the facts also, whatever good recommendations
have been given by anyone, our scientists are fully well-equipped. ...(Inferruptions) We have detailed, definite plans to improve upon what we
already have....(Interruptions) Our existing facilities are already very good. ...(Inferruptions) As I have elaborated, we have detailed plans to
improve upon what we are already doing....(Interruptions)

HON. SPEAKER: Shri Pratap Simha — not present.
Shrimati R. Vanaroja
...(Interruptions)

SHRIMATI R. VANAROJA: Thank you, Madam. With your permission, I would like to speak from this seat....(Interruptions) Although the recent
advancement in satellite and in computer technology has helped significantly in improving weather forecast, however our knowledge about the
atmosphere is still incomplete and, hence, hundred per cent accuracy in weather prediction is not possible....(Interruptions)

The hon. Minister and the Government are aware that the economy of the Countries like India is largely depending on the farming sector
... Interruptions) Therefore, I would like to know from the hon. Minister as to what steps the Government is taking to make them aware about the
accurate weather prediction....(Interruptions)

DR. HARSH VARDHAN: Respected Speaker Madam, I wish to disagree a little bit with the observations of the hon. Member. ...( Interruptions) I have
to inform her that we provide a lot of services through our Department particularly to the farmers and the fishermen, about which she is also
concerned. There was a study by the Institute of Applied Economic Research. &€} (Interruptions) They said that the services and the information
that are provided by the Departments to the farmers in the country create a positive impact of Rs. 1 lakh crore to 2.1 lakh crore in the GDP. The
information that we provide to the fishermen for giving them safe area and giving them the areas which are very very productive for catching the
fishes that information itself creates an impact of Rs. 34,000 crore. ...(Interruptions) That is a positive impact in the GDP.

As I said in my answer to the earlier Member's question that the services that we provided at the District level, we are now going further to
provide them at the Block level to ensure that the farmers are helped on the basis of this information. This information is also crop specific.
...(Interruptions) We are now going to give them the information at the Block level also. As there is always a scope for improvement from better to
best — we have already one of the best services available in the whole world — we will certainly strive to continue upon what we already have.
...(Interruptions)

SHRI KONDA VISHWESHWAR REDDY: Madam Speaker, my question is relating to the benefits to the farmers and to the fishermen.

The Indian National Centre for Ocean Information Services is in my Constituency. We had visited there. The data is reaching the fishing ports but it is
not being disseminated properly. What is the Government doing to take this wvaluable data? The Government is pushing it but it is not being
disseminated.

Secondly, the data is not ground proof or water proof that is because our Government prohibits exchange of this data with other countries. Now, in
Bay of Bengal, you have the satellites and ocean BIOS. If we exchange this data from Thailand, Malaysia and other countries in the Bay of Bengal
then, only this collated data will be valuable. I would like to know as to what steps the Ministry is taking to exchange ocean data from neighbouring
countries of Bay of Bengal and Arabian Ocean. This is absolutely important.

The next point is relating to the farmers. It brings a huge benefit to them. If the automatic weather stations are ground based then we have the
satellite imagery there. This satellite imagery has to be translated. Now, the translation is effective only if the data is ground proof. So, the question
is this. How are these automatic weather stations being used to ground proof the satellite data?

DR. HARSH VARDHAN: Madam, I wish to inform the hon. Member that we are already collaborating with all the possible sources of international
data. That is number one.

As regards our information about what is happening in the ocean, we are at the moment providing information to, at least, two dozen countries
which are near the ocean or on the ocean banks.

As far as the data relating to the fishermen is concerned, we are using all possible tool of the technological advancement to provide information to
lakhs of farmers as well as the fishermen through SMS, through APPs and through various screenings which are at various places. All this is given to
the fishermen and the farmers very easily. It is also very easy to access for those who are interest in it.



And, as I said earlier, this has been evaluated by the Institute of Applied Economic Research also. ...(Interruptions) We will always welcome any
other suggestion for further improvement and strengthening our communication system to the farmers and the fishermen....(Interruptions)

SHRI NAGENDRA KUMAR PRADHAN: In the State of Odisha, there are six Weather Stations which have been allowed by the Government of India.
One is at Paradip, second is at Sambalpur, third is Balasore, fourth is, Bhubaneswar, fifth is Berhampur ...( Interruptions) But till today, even though
the financial assistance has been made five years ago, in most of the buildings in my constituency, Sambalpur, the construction has already been
completed but the erection of machinery is not there....(Interruptions) So, I want to know this from the hon. Minister, through you, Madam. What is
the position of those stations which are sanctioned by the Government of India for installation and operation?...(Interruptions)

DR. HARSH VARDHAN: Madam, I wish to inform the Member that not only for the State of Odisha but for the whole country, whatever is there in the
Plans, there is an active process of implementation of those Plans....(Interruptions) The hon. Member has mentioned about the building being there
and it is still waiting for the equipment. I can assure him that we are moving all these things in a fast track manner and very soon the hon. Member
will see that in the coming years all those Plans which have been formulated in the past, will be implemented....(Interruptions) We have a provision
for further drafting new Plans to make us still better than what we are.

As far as Odisha matter is concerned, I have been informed by the Department that at Paradip and Gokulpur, they are already in the process of
commissioning and in 2-3 months, they will be commissioned. ...(Interryptions)

(Q. 324)

off wrger drawer : aast adican, gardl geiar dufsri Gt dteads @Y agren 3t uds wen Al &)...(®aurer) 3P e A Foord giaR PeBrBt a1 g w2 %@
&...(caaener) sordt Aar 3 o Rasra oft gan 3., (wrerer) w2, set grdl gar weulerar A% A amd i gede oraferl I Mo g R )., (e sl s
ol w2 eeflwlor, gisds wolaser ad are da 3 S & G 3)...(crauer) @R e A qrant 3§ g o Be & A Sl da B e oAy Ror o1 e wenn usan
8)...(caarar) st 2efiwlor afi §evole sard anavawen ol G 3)...(wmrer) # serofler sicft Sft A Seron arsan § R sar Bfsea s & 3Nz ag & & o aw g7 Far
awguforen 3ol st o orell 2aeildich A5 uler gt e eflwler sfie Sevoic & @aven Jucte waa b o @IE woar o1 W@ 37 ...(wauer) g Ad i B B
foruetet afiz Aanl @ grra w¥a B e 24/7 Jar &1 crzen B e anu aen Rar asz 33 37 ... (swauer)

off 2f giwsz g = areagr wAGH, Aereltr G o @d arer oy F)...(wuaerer) el war & Ay sevoe @ Jurd ¥ e 'Bfica s’ o orlagn 8., (crawmer)
31 t1aa & 391 & o e oA yaredl o gisds 3 olts 33 &)...(carer) 32wt aga a1 @E g3 S)...(@remet) &1 33T "9 o B o A @2 3B J)... (o)
ey 212l doufdrel iz yrsde duforl 5 @y 3 an asdl 3)...(cuaerer) Hrerl duferl o Jurar G Ken A s garera &...(cuqeror) Rl vas 2rer 3 dlereereer of
47 ez o mreat A 8)...(cauer) sire ag ul Afer & @ 3)...(caurer) 2 B ol a3 A s ART a3t @ As ensor ut F ... (cuaurer) am B aid 3AA axr a2
A )...(e@aaer) 33 i gural & sjsnser 3)...(caurer) sisi aas areft 2aoieifstt & ar 3...(camer) st wreEn 3 5 'wr-oft' & Jar g 8 sRl 3)... () 326
3fiz aiftres Feme A a6 gt odier 3)... (e d us ordl wden 5 Fa o St ... (amer) Aftver gt Fenz 6 o A @ w2 33 3)... ()

off a1 dare § awwer wAlcal, Aerelter Jicfl St O ws war & @5 s et dufsr o grawor avz 3 3 .. (craurer) A suret o §isds wolaein dir YRwrdt & ¥
2)...(caazrer) a3t sl A Slell el duforn aid & dl.wer.wer.er. 8 ar wa.dl.ereer, al...(wauer) Sloil 1 WisldRIer A JxN SRl Al el dhuforen dfer A &)
....(wraeror) 3pR grsde wraferl 3 wiselldrier Fegar 32 omd ol I |ifte 3 &) aen wrur E s sy il dhorgs dvavena i wadioored efa 3 3? ... (suaeron) 3ors
WISGHORIET FCA Ay Jod Yffse 3 ol & @y 3 Azwr awn Rar o2 @@ 32...(@memwr)

off 2f&r 9wz ywre 1 3y 2 @t @l il BifSe v doswema o 2004 aw 10 e ©ds Hud & gifte 3 e s e Red anieEl sft B spor aE, 33 e
dloatweroer 10 goi s W & gife 3 e ...(saue) g A & ae 8 sa wds Hud B dia 3 & ag dia 3 a=l awen, as sord gl sa Fue 32 &) ...(mae)
gl @, anvol widlueruet A iy I avdl; vardiworue oft giftse 3 ey 2008 & are A werdlworuer elfar I aen orm; ... (cuaurel) s 3A Hurz 3@ ) dg i 3 ol or, A
et gftws, gordt yftsw Risdlal o3 arer et fsan ... (suawmel) Affsar &, & uds ar e aed 2 5 wal wf Aide 33 ge & 6 s & s eardlvetve i dvsigerue 3
Breron gl Rrdor Slon aifde, eron ordl gan,... (@) # a4 om @2 28 § @5 339 gl Brer 8, Qb am, affks X aifles saw o). (s sefl derse
wepare], D2ft sizen 2 Sl uff Afder S 2 2, sl o ardl & 3w F) Wi Adier w1 Frcrera e 27 (caeer) W Afder @1 Ficrera w6 & @5 @i oft @afts i siturer, aféren, aikzage,
ueell A afdr s 3 o &, el uf¥sroll 3 Bl w2 w serfiier am a2 Ao &, o1 Afier awst sorwfier wia ue ol c@en ... (@xeme) dsersol a1 Fera aen &7
21 5 off @O A Aas B AT ot 7d fEogam 3 it oft aarser, Asemsar I Proft @@ @a w2 e ... (Srwmr) a6 w6t v e I @b xR 2w e, e
@I @oll arcbt 3| & JUR 3 AP a6 3B &)... (=)

SHRI KALIKESH N. SINGH DEO: Madam, the dream of the hon. Prime Minister for Digital India continues to be threatened by the poor quality of
wireless broadband which exists in India today. ...( Interruptions) We have the cheapest broadband, but we have also one of the worst quality
broadbands. ...(Interruptions) This is the discussion that we had with the hon. Minister last evening. ...(Interruptions) The reason is that India has
auctioned some of the least amount of spectrum. &€! (Interruptions) As it stands today, America has auctioned 425 MHz and China has auctioned
300 MHz while India has auctioned a mere 125 MHz. ...(Interruptions) The solution to that is that we have new technology which we can bring in
which can increase the throughput. ...(Interruyptions) The carrier aggregation technology can increase the throughput in each cell from 100 mbps to
400 mbps. ...(Interruptions) Will the hon. Minister ensure that the new technology, such as carrier aggregation technology, comes into being and the
quality of service actually improves? ...(Interruptions)

SHRI RAVI SHANKAR PRASAD: Madam, the hon. Member has asked a technology-related question. Spectrum availability is fixed in the country. You
know it very well. ...( Interruptions) Whatever spectrum was available to us, we have done the auction. Hon. Member would know that with defence,
we have got the defence band done. ...(Interruptions) Also, optimization harmonisation is going on. Very soon, we are going to come with spectrum
sharing, spectrum trading guidelines. ...(Inferruptions) That also, we are doing, but what is important is that we will do our work, but the operators
also have to reinforce their systems. They have to do optimum utilization. All the processes will keep on going. ...(Interruptions)

Yes, Digital India is a dream, but we are committed to implement that. I would like to tell the hon. Member that when Shri Atal Bihari Vajpayee
started the National Highway Programme, there was lot of opposition, but we succeeded. Similarly, we will succeed in Digital India also. I need the
cooperation of all of you. ...(Interryptions)
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SHRIMATI KAVITHA KALVAKUNTLA : Thank you, Madam. ...( Interruptions) Through you, I would like to ask this from the hon. Minister
...(Interruptions) We are happy that you are trying to improve the health of BSNL, but along with it there is an Obligation Fund that is setup for rural
infrastructure development. ...(Interruyptions) We understand that this Fund runs into thousands of crore and this Fund will be given to the private
companies and auctioned. ...(Interruptions) Instead of that, can we give this work to BSNL so that the health of BSNL will improve? ...(Interruptions)
I am saying this because BSNL is a Government organization and it will work with more responsibility. ...( Interruptions) st wza sugegaaz oft srcat 8
awn & So, instead of tendering it and giving it to the private companies, can we give this Rural Obligation Fund to the BSNL? ...(Interruptions)
Thank you, Madam. ...{(Interruptions)

SHRI RAVI SHANKAR PRASAD : Madam, she has asked a very important Question and I would like to thank her for that. ...(Interruptions) I would
like to tell her very gently that as far as the role of BSNL is concerned, it is there. ...(Inferruyptions) 1 am trying to improve the working of BSNL in
contrast to what had happened to them in the last 10 years. ...(Interruptions) In fact, I am waiting for a debate in the Parliament on one day as to
what was done to MTNL and BSNL, and we need to respond to that. ...(Inferruptions)

As far as your specific query is concerned, I want to tell you that I have called a meeting of all the IT Ministers, and the IT Minister of Telangana
also had come. ...(Interruptions) We had discussed the matter in detail, and many State Governments said that we need to involve the States also in
a big way through State SPV. ...( Interruptions) About 14 States have come forward. ...(Interruptions) Andhra Pradesh and Telangana are having a
different model where they want to involve much beyond the Gram Panchayat, and I am quite happy about that. ...(Interruptions) Therefore, in SPV
model also BSNL will be there, but what is important is all of us need to work together -- the Government of India, the State Governments, the State
of Telangana, the State of Andhra Pradesh -- to make this great BharatNet a success, which we all are committed to do. ...(Interruptions)

SHRI A. ARUNMOZHITHEVAN: Madam, according to reports, about 700 high speed telephone lines had been misused by the former Minister of
Communications causing a loss of more than several crore to the already loss suffering BSNL. I would like to know from the hon. Minister about the
action taken by the Government to prevent such misuse of high speed telephone lines. ...(Interruptions)

SHRI RAVI SHANKAR PRASAD: Madam, as regards the question, I would like to tell the hon. Member that in this case the CBI is investigating the
matter and proper proceedings are being taken against all persons who are involved. I can tell him on behalf of the Government that the CBI should
be allowed to undertake free and fair investigation and we will render all the cooperation.

SHRI ARVIND SAWANT : Madam, let me first heartily congratulate the hon. Minister for taking initiative to revive the ITIs. The ITIs have got the big
plants over here. In Bengaluru, maybe 50 to 60 acres of land is available and the infrastructure is available. As rightly pointed out by my colleague
Shrimati Kavitha, I would like to tell the hon. Minister that there are two points in it. While doing the revival, we have to ensure the speed of the
broadband. He can very well observe that every Saturday and Sunday normally the broadband is out. He can very well check it for the entire year. He
will find that the server is out on Saturday and Sunday. Therefore, I would like to ask, through the hon. Speaker, the hon. Minister whether he is
going to investigate the matter as to what is happening on Saturday and Sunday. I would like to tell the hon. Minister that particularly for the revival
of the ITIs not to create it as a trader company. As we talk about the 'Make in India’, let us try to do 'Make in India' through ITIs. I would request
him to go for the manufacturing of the mobile equipment, mobile instruments and mobile chip cards. That also can be done through the ITIs. Are we
going to do it? Are we thinking in that way? Kindly enlighten usa€; (Interruptions)
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SHRIMATI SMRITI ZUBIN IRANI: Madam Speaker, before I begin to answer that question, let me as a woman say that I am extremely proud of the
way that you conduct this House, the determination and the perseverance with which you uphold the dignity of our House; and I am sure that you
are an inspiration to millions of women across the country.

Insofar as the answer to the hon. Member's question, I think when he compares Kendriya Vidyalayas and Navodaya Vidyalayas to universities and
colleges a distinction has to be made that the Kendriya Vidyalayas and Navodaya Vidyalayas are primarily schools which differ from the universities
and colleges that he refers to in his question.

Madam Speaker, the very fact that we have people across the country urging Members of Parliament time and again to ensure that their children are
admitted into Kendriya Vidyalayas and Navodaya Vidyalayas, the fact that children from Kendriya Vidyalayas and Navodaya Vidyalayas outshine in
terms of results many private institutions which have more costly education in it, is a testimony to the fact that Kendriya Vidyalayas and Navodaya
Vidyalayas are established and celebrated brands in the country.
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HON. SPEAKER: Yes, the Question Hour is over now. Hon. Members please go back to your seats.

... Interruptions)

HON. SPEAKER: Hon. Members, if you want Adjournment Motion, please go back to your seats.
...(Interruptions)
12.01 hrs
At this stage, Shri K.C. Venugopal, Shri Anto Antony and some other hon. Members went back to their seats.
HON. SPEAKER: Hon. Members, please sit down; you also co-operate. I know, you want to raise your issue.
...(Interruptions)
HON. SPEAKER: I will allow you afterwards. First, let us take up Adjournment Motion and then I will allow you in 'Zero Hour'.
...(Interruptions)
HON. SPEAKER: Hon. Members, please co-operate. I will allow you afterwards but not now.
... Interruptions)

HON. SPEAKER: I have to inform the House that I have received seven notices of adjournment from Shri Mallikarjun Kharge and others regarding
action taken by the Government on the reported involvement and admission of a Union Minister in assisting a fugitive.

...(Interruptions)
HON. SPEAKER: Now, you have to allow the Speaker also to say something.
...(Interruptions)

HON. SPEAKER: Shri Mallikarjun Kharge has given notice at first point of time. I have accordingly allowed Shri Mallikarjun Kharge to move the motion
in the following form.

...(Interruptions)
HON. SPEAKER: You please listen to me. The Speaker has that much right.
...(Interruptions)

HON. SPEAKER: Many notices were there. The notice says, 'action taken by the Government on the reported involvement and admission of a Union
Minister in assisting a fugitive'.

... Interruptions)
HON. SPEAKER: So, Shri Mallikarjun Kharge may now ask for leave of the House.
...(Interruptions)
SHRI MALLIKARJUN KHARGE (GULBARGA): Madam Speaker, I seek the leave of the House for moving the Adjournment Motion regarding:
"action taken by the Government on the Modigate scandal ...(Interruptions)"
HON. SPEAKER: No, Shri Mallikarjun Kharge.
...(Interruptions)

SHRI MALLIKARIUN KHARGE: This is my notice. ...(Interruptions)



HON. SPEAKER: That word is not there. 'Modigate' is not the word.
... Interruptions)

SHRI MALLIKARJUN KHARGE: My notice says, 'action taken by the Government on the Modigate scandal with respect to the resignation of the
External Minister in assisting a fugitive ...( Interruptions)

HON. SPEAKER: That word you have used. 'Modigate' is not the word.

...(Interruptions)
SHRI MALLIKARJUN KHARGE: It further says, 'and her admission of doing the same contrary to the law and procedure' ...(Interruptions)
HON. SPEAKER: I am sorry. I will not allow this. This word will not go.

...(Interruptions)

SHRI MALLIKARJUN KHARGE: It adds, 'and the stand taken by the Government with respect to the Modigte. Please also suspend the Question
Hour'. ...(Interruptions)

HON. SPEAKER: 'Modigate’ is not the word. Whatever word you use, I am sorry Shri Kharge.
...(Interruptions)

SHRI MALLIKARIUN KHARGE: This is the notice I have given. I stand by this notice. ...(Inferruptions) If you are admitting, I will speak; otherwise, I
will not speak. ...(Interruptions)

HON. SPEAKER: No, Shrimati Sushma Swaraj.
...(Interruptions)
HON. SPEAKER: Please listen to me also.
HTotoller arearer @ Juan Sft, amu do 5
4€) (caaurar)
HON. SPEAKER: The Speaker can decide whether it should be the full text.
...(Interruptions)

Frrotollzn 3iezigr + Ferol Yo e iz v adlds 3 den &, oo aftker sdlass @t &) smuast #ftrerel enon scre &) anuot ot ffram § 3aan @freel enon @ #aea §)
"3l S’ greg @l oft ordl 8 wis oreg snuol Brariur fven 3 Yo @Y gres wai aidl an FEwarn 1 am sorry. wis g6 wsi aidl i A 3

€| (aumen)
HON. SPEAKER: No, I am sorry.
...(Interruptions)
FATololler arezugt & Vo oY oreg 21wl aidl an Jrsarn He is not a Member of the House. @@l uz we e ardl an sasen &) He is also not a Member of the House.
&€ (czrauror)
etoller arearer @ Fiass @l a8 aiftesn: 3,
&€} (raerren)
HTGTOTRT MEAZT & 5ADI el & b N o vssleldic Aitoet 3 s¢3es &, o &t aaf &)

&€} (zrmar)

HON. SPEAKER: I am sorry. Yes, Sushma ji.

...(Interruptions)

At this stage, Shri K.C. Venugopal and some other hon. Members came
and stood on the floor near the Table.

...(Interruptions)
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HON. SPEAKER: The House stands adjourned to meet again at 12.30 hours.
12.07 hrs
The Lok Sabha then adjourned till Thirty Minutes past Twelve of the Clock.

The Lok Sabha re-assembled at Thirty Minutes past Twelve of the Clock.
(Hon. Speaker in the Chair)

RE: MOTION FOR ADJOURNMENT

&€ | (ceraemon)

Shri Mallikarjun Kharge, you have given a notice, with corrections, which says: 'Action taken by the Government on the reported involvement and
admission of a Union Minister and related acts and actions in assisting a fugitive and the stand taken by the Government in this regard'.

I do not know whether he is a fugitive or not.

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION AND MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI M. VENKAIAH NAIDU): Madam, it is alleged because the Government has not declared him fugitive...( Interruptions). From our side,
we do not have any problem. Earlier Government had not declared him fugitive. If they have forgotten it, I have no problem...(Interruptions).

FToToller areust : 3 el stet A fere e 2 & R wiitfendie &t efte 3 w1 oo & i & o & a1 aidly
3€ | (czmatmer)
arrotoller areargr 1 3 amol fére g 2 &) e e sweft &, 9 & v arsreft wst ddt §

THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN JAITLEY):
Madam, since it relates to an investigative agency under the Ministry of Finance, I may clarify. It is last week that a non-bailable warrant has been
issued against him. Prior to that, there were investigations pending by the Enforcement Directorate...(Interruptions)

HON. SPEAKER: I want to understand the position about the word 'fugitive'. Let him complete. I have asked him about this word. I want to know
whether this word is correct or not.

SHRI ARUN JAITLEY: Madam, the answer is that during the UPA Government's regime, he was not a fugitive. There was no warrant against him. It
is only last week that a non-bailable warrant has been issued against him.

HON. SPEAKER: So, today, we can use the word 'fugitive'.
SHRI M. VENKAIAH NAIDU: We have no problem either way but the truth will come out.
HON. SPEAKER: Now, Shri Mallikarjun Kharge may ask for leave.

SHRI MALLIKARJUN KHARGE (GULBARGA): Madam Speaker, I seek the leave of the House for moving the Adjournment Motion regarding Action
Taken by the Government on the reported involvement and admission of the Union Minister and related acts and actions in assisting a fugitive and
the stand taken by the Government in this regard.
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HON. SPEAKER: When I am here, why are you asking this?
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HON. SPEAKER:Now, leave is granted. sprz aiulst aidf @2 32 & a1 50 Jew=il 22 @ &l magerasar ol ) 3prR s @2 3@ & a1 33 e 50 Ag=i &t s
usedl 3

...(ceraenet)
off oA, Fdn oIRTS @ DR B 3l A & agA b ferw demr &) &9 aiula ordl @3 38 &)...(cuaumwr) S8 aic 3 BaAder ;... (siaemor)

HioTolleT JeAer: PR 212t acten & Al ¥ fére gfdasa &l s am@ amu do g, amu A aga afdrnz &) Rule 61 Adjournment Motion is actually to be taken at 1600
hrs, =& 5it form &, 33 sz or at an earlier hour under Rule 62 and not less than two hours and thirty minutes, &€ @@ st essiiolie #toer & fow &g
st & in view of the large number of Members desirous of participating. If you want to take up this discussion after Laying of the Papers it is all right
or at what time should this be taken up?

SHRI M. VENKAIAH NAIDU: Madam Speaker, we can take up the discussion after Laying of the papers.
HON. SPEAKER: So, we can start the discussion after Laying of the papers. I have no objection.
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HON. SPEAKER: Everybody should not give direction to me. I know what to do. Please take your seats. & b fore aré &2 Breiffyer w2 28 & amu sery 2
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